ACT No. lV OF 1 93 2 |

e

[PassED BY THE INDIAN LEGISLATURE. ]

'(I\f'cewed the assent of the Gowrnor G’eneml on the 6th
" March,- 1932.)

_ An Act to amend the Indian Finance (Supplementary and Ex«
tending) Act, 1931, for a certain purpose. :
HEREAS it is expedient to. amend the Indian Finance
" (Supplementary and Extending) Act, 1931, for the

- purpose hereinafter appearing; It is hereby enacted as
follows: — :

1. This Act may be called the Indian Finance (Supple- Shorttitte.
mentary and Extending) Amendment Act, 1932.

2. To section 7 of the Indian TFinance (Supplementary Amondment.

" and Extendlng) Act, 1931, the followmg sub- sectlon shall be ?nse:rtnlo“
Jadded namely : — _ v {Bappioe
mentary and

‘“(3) For the purpose of assessing and  collecting -the Aot dost

taxes imposed by sub-section (Z), the Indijan
Income-tax Act, 1922, shall be deemed to be
subject to the adaptations set out in Part IA of
Schedule II to this Act.”

8. After Part T of Schedule II to the Indian Finance Amondment
. (Supplementary and Extending) Act, 1931, the following Sehodulsns

v Indian
Part shall be inserted, namely :— %@gl:;gufe
g
' mentg.rv and
Extonding)

““PART TA. Act, 1931,

(See>section 7.)
Adaptatzom to provide for the summary assessment of such
fmco’mes

1. The Income-tax Officer may, save where he has served
a notice under sub-section (2) of section 22 of the Indian
Income-tax Act, 1922, make a summary assessment of the
income
Price 1 anna or 11d.) o
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income of an Aassesgee to the best of h1s Jud&ment and shall
‘preseribed- by the Central Board of Revenue and such notice

shall be deemed to be a notlce of demand under section 29 of
that Act, : .

2. Any assesgee in respect of whom such gummary assess-
went has' been made may, within thirty days of receipt of
the notice of demsand, make an a,pphcatlon to the Income-tax
~ Officer for the cancellation or revision of the assessment, and

the Income-tax Officer shall, after examining any accounts
and documents and: Hearing any evidemce which the assessee
may produce; and suek other evidence as the Income-tax
Officer may. require, determine, by order in: writing; the
amount of the tax, if any, payable by the assessee, and such
determination shall be final:

Provided that, if any assessee making such application
files therewith a return of his income under sub-section (2) of
section 22 of the Indian Income-tax Aect, 1922, the applica~
tion shall be deemed to be a return under that sub-section
and shall' be dealt with accordingly.

3. A copy of an order under paragraph 2 shall be served
on the assessee to whom it relates and shall be deemed to be

"a notice of demand under sectlon 29 of- the Indmn Income-tax
"Act, 1922.

4. The above. procedure shall apply also to the assessment
and collection during the financial year 1932-33 of incomes of
Rs. 1,000 and upward and less than Rs. 2,000 which have
escaped assessment in the financial year 1931.32.” '
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